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PER N.K. BILLAIYA, AM:

This appeal by the assessee is preferred against the order of

the CIT(A), Faridabad dated 29.03.2019 for A.Y.2008-09.

2. The grievance of the assessee read as under :-



3.

i

GROUNDS OF APPEAL

AGAINST ORDER UNDER SECTION 147 row.s, 254 DATED 29.03.2009 FOR AY- 2008-0%)

That having regards to the facts and circumstances of the case, the Ld, CIT{A) has erred
in dismissing the appeal uw/'s 240A0( 1 )i b}

The Ld. CIT(A) has erred in not considering the following grounds of appeal-

a) That having regards to the facts and circumstances of the case, Ld. AO has erred in
laww and in facts in issuing notice w's 148 within the prescribed time,

b} That having regards to the facts and circumstances of the case. Ld. AO has erred in
law in recording reasons before issuing notice w's |48,

¢} That having regards to the facts and circumstiances of the case, L.d. AC has erred in
taking up the case as per the scheme of Section- 149,

d)} That having regards to the facts and circumstances of the case, Ld AO has erred in re-
opening the case on the stage when all the grounds of appeal were dismissed vide
order dated on 18 sep 2017 by Honble ITAT,

¢) That having regards to the facts and circumstances of the case, Ld. AO has erred in
issuing notice u/'s 148 which was already stand invalid and void-ab-initio vide para
6.3 of the first appellate order u's 250(6) of the Ld. CIT (A), Faridabad on
27.02.2012. The appellate authority has annulled the assessment order in the Para 6.2
of his esteemed order. *al

f) That having regards to the facts and circumstances of the case, Ld AO has erred in

2

applying the decision of the Hon'ble Supreme Court in the case of GKL Driveshafts
India Led Vs I'T 259 ITR 19

} That having repards to the facts and circumstances of the case, Ld, AO has erred in
assuming the case has been remanded back by Ld. CIHTTAY u's 250,

h} That the Ld. A.O. has not afforded proper opportunity to the appellant to explain the

matter and whole order is arbitrary and against the principles of natural justice.

That the appellant craves leave to add. modify, or delete any of the grounds of at the
time of hearing and all the above grounds are without prejudice to each other

None appeared on behalf of the assessee inspite of notice we

decided to proceed exparte.

4.

We further find that the notice issued by the registry at the



given address of the assessee has been returned un-served.

5. A perusal of the order of the CIT(A) show that the CIT(A)
dismissed the appeal of the assessee on the ground that the said

order appealed against is not appealable.

6. We find that the assessee has filed appeal against the order
disposing the objection filed by the assessee against notice
u/s.148 of the Act and not against any order passed by the AO,
therefore, the appeal of the assessee was not maintainable before
the CIT(A) and for the same reason it is not maintainable before
us also. The appeal filed by this assessee is accordingly

dismissed.

7. Decision announced in the open court on 01.09.2022.
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